
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

Date: 04.03.2017 

Coram: Hon'ble Mr. Justice R.P. Nagrath, Member (Judlclal) 
Hon'bte Deepe KrSs han, Member (Technical) 

Mls. Nilkarnal Limited 

MIS. U . I .  Beverages Pvt. Ltd. 

Versus 

Present: Mr. Gurpreet Singh , Advocate for petitioner, 
None for respondent. 

ORDER 

R.P. Nagrath, J., Member (Judicial) (Oral): 

This petition has been received by transfer fram the Punjab 

and Haryana High Court, Chandlgarh. It be entered in the relevant 

register- 

The instant petition was filed in the Hon'bls Punjab and Haryana 

High Court under Section 433 (8) of the Companies Ad, 1958 for winding up 

of the resporrdent-company for its inability to pay the debts due to the 

petjtirsner. The matter was taken up for the first time by the Hon'Me High Court 

on 08.1 1.201 6 and it was directed to send notice to U - I ~  mqmndent-company 

for 24.02.2017. Leamed counsel for the petitioner has filed affidavrt dated 

& 17.02.2017 M a y  stating that the notice along with a copy of the petlUon was 
, .. . 

:w sent to the respodm thmugh registered post on 03.02.201 7 and postal 






